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Bira jeep and Others 	 : pplicants 

Versus 

Uriiori of India and others 	; Respondents 

i3r the a:plicant 
	

Mr • ..C. Das,Advocate, 

O 	th0 •espondents 	 14r, •.K.Mishra, learned Sr. 
aid.rig Counsel (Central) 
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?HjL 1'Li R. N.SE.TGUi$A,MEHER (JJJcIAi) 

hether re9orters of local papers may be allowed 
-co see the judjment 7 Yes. 

o be referred to the reporters or not ? 

.lhbther Their Lordshjs wish to see the 
fair co2y of. the Judg:nent? Yes. 

S... 



The facts of this case / in brief ks that 

erst:b 10 l3olarigir Postal Division was bifurcated in the 

year 1983 into two Divisions namely Bolangir and Kalahandi 

Divjsjon,.The bifurcation has taken effect from 14.11.198 

Consequent upon bifurcation, the employees were asked to 

indicate their Options  for working in any division. In 

response to the letter asking for options, 36 oersons 

exercised their options to come over to Bolaugir Division, 

The seven applicants are included in the list of these 

36 optees 	• Due to lack of posts only two optees were 

accomiodated in Bolarigir Division. 	
Lit- 

The relief sought by the applicants 

is that they should be adjusted against subseient 

vacancies in the Ne' Bolangir Postal OiVision and such 

vac.a.cy  should not be filledup by direct Recruitment. 

2. 	 The Respondents have maintained in their 

counter that the cases of the applicants for absorption 

in New Bolang.r DiVjsion will be taken up according to 

administrative convenience and this point was made clear 

in Paragraph 21 of the office orders of the Postmaster 

General Orjsa dated 8.11.1983 which provides that the 

oLficers will continue where they are workisg but their 

option should be called for and kept on record for future 
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action. 

3 • 	 .e have heurd Hr • 	.as learned Counsel 

for the applicant and It. .i(.Misra, learn& L>enior 

Staridj. Counsel (Central) for the Respondents and perused 

the aers. Hr. iDas made the following two points (i) 

the apol - cants should be posted to the New Bolangir 

Jivis - on as and when vacancies arise and that their 

seniority in corn nj to toe Wea Divis ..on should on no 

account be adversely affected. i'he points made by lit. 

ls are reasonable. However, we would like to lay down 

that a 11st of the optees -kvA47i still remain to be brought 

over to the Hew Bolangir Division atV should be !nairitninied 

acording to their seniority and as and when vacancy woul1 

arise in New Bolarigir  D1vlsia, they should be brought 

ccedi0g to their seniority as per the list drawn up. On 

their Deirin 2Ote to }3alaagir 1vi :on it shoulJ he 

eLlaurod 	they should not suffer on any account by 

loss of seniority. In other words, they should rnaintz n 

their original seniority i.e. seniority in the erstwhile 

Solegir iDivis.:on inter se. Je would further lay doun that 

if vacancies earmarked for reserved candidates would arise 

teen only per ns belong:..ng to the reserved category should 

be Posted against those vacancies irrespective of their 

seniority and further that the resultant vacancy in the 

..alahendi Po:tal Div is ton will be filled uP by direct 

frJfrJ 
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recruiLaost or stheswisa as per rulaS 

4. 	 -hJs case is ac or:llu1y dis:osed of. 

No cots. 

I. 	 ••.. • 	 It.. 
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Ceritr. 1 	rniast rat iva rriburia 1, 
Cut tack Cench, Cut ac/.Nohanty 
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